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Secrétary 1213 on the Tab}e of the doise a copy of the
Lt. Sovernor's Address to the Legislative Assembly,
deliv:sred by him on 18th Mzreh, 1996

troduction of Zoincil of Ministers

—

(3) 3peaker introdiced to the Hnise the Chief
Minister, Shri sahib Singh.

(1) Chief Minister, Shri sahib Singh introdiaced to
the douse the members of his Zoancii of Ministers.

Anno incement Dy the Sneaker

Hon'ble Spesaker informed the Yoase aboit the writ
petition filad in the Hon'dle Delhi High Coart as ander:-

"Hon'ble membders woild recall that in the previouas
session, on 29th December, 1995, the “doase had passead,
by voice vot2, a resolation awarding 7 days'
imprisonment to foar persons for shoating slogans and
throwing leaflsts from the visitors' gallery thereby
comrnitting the contampt of the House. T nead not
remind the Hoase of the anpleasant incidents that had
earlier taken place on the floor of this Ho.1se as
well as in the visitors' galleriss on accoant of
which the House was constrained to pass the Resoluation
in gaestion. :

In this connection, I have to inform the *ouse
that a writ petition ander article 226 of the
Constit.ation has besen filed in the Delhi High Coart,
In this writ petition, the pstitioners have
inter alia challenged-:-

(1) ' that the Dalhi Legislative Assembly while
awarding th2 panishment to four contemners has
acted withoat jarisdiction, as it caniot be
said to enjoy the power, privileges and
imminitiss listed in ‘section 18 of the N.2.T.
Act;
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&) that Nelhi not H=ing a State, its Legislative
Assembly has no indepsnlisnt existence and k5 Hhat
an apoendage of 2arliament; as sich there can be
n> contempt of a body like Delhi vidhan Sabhajs

(iii) that the resol.tion passed by the Joase awarding
7 davs' imprisoanment to conktemners, he guashed;
axd S a1 i ‘

(iv) Etuat section 18 (3 ofvthe ~sovernent of Wational
Capital Territory of Dslhi Act, 1991 being against
the provisions of the “onstitation; be guaashed.

fhe p=rsons who have filed -the petition,; are
pesides the foar contemnsrs, one . 3hri darphool Singh
(who is father of two of the contemners'. The 5th
oetitionsr is Shri Raj Xawar Caaahan, a membar. of this
very Houase, ; ‘ :

Since this is the first case in which the powers and
privileges of this Hoase have been challenjed in the couart,
I thought, and thé “Hon'ble Lit. Governdr also agreed, that
since important iss.igs . are involved, it woald e in the
fitness of things to accept the notice issaied by the
Jigh Coart sQ that the position is cleared once for all.
Accordingly, on my direcgion, the Secretary, vidhan Sabha,
has now filed a reply in the couart.

“na next date of hearing of this case is now fixed
for 25kh 2pril, 1996" g

12.07 2.M. (Ths ‘lossd was adjoairn=d till 1470 housrs on
Taesday, March 19, 1996) .
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